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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL BENCH AT

J 0D HBUR.

Date of Orders: 9.3.95.
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B.B,Malhdtra I- ...Applicant.
VERS5US,

Union of India & Ors. ««+Raespondents.

Mr,. F.E.Sharma;Couns&l for the ﬂpblicant.
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Hon'ble Ms. Usha Sen- Administrative Membsr.

BY THE COURT :

The applicant retired w.e.f. 1.3.50 while

* ;uorking as Deputy Divisional Engineer, Telegraph,

" Jodhpur. The grisvenca of the applicant is that the

Efficiency Bar‘anfﬁrﬁwd agains# him with efrfect

Prom 10th June,18£5 while he was working as Dy.
Divisional Engineer,_Tﬁlegréph, Wwas wrong, irreéular
and against tha rﬁleyant rules, An appéal against the
grniforcement of theg Efficisncy Bar uaé made by the
applicant on é3.3.198f, The appsal was rejscted by
thae lettasr dat@d 453.94 2t Annexure A/1. This letter

merely states that the reprasentation of thes applicant
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had been considered, but was not accmded to. The
objection of the applicant is that ths representation
has been rejscted without assingning any reascns. He

st tha points he had raised in his reprosenta-
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tion have not b2en considored.

2= In the interast of sguity, I consider that no
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pre judics would bz d czused if the rsspondsnts ara
{ J

dirscted to give 2 detailed raply with reasons covering
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syery point that may be raised by the applicant in a

fresh representation which he may nov make to the
respondents, The spplicant may make such a repressnta=-
tion 2nd the respondents are hsreby dirscted to give

a roply as aforesaid within a period of 45 days from
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the receipt of the represantation ceFessping all the
points that may be urged in the representation. A

copy aof thz 0.8, may bes sent to the respondsnits along-

[

with a caopy of this order. With this ordar the 0,4,

1

is disposed of at the admic

i

sion stags.

A
( USHA 5EN )

Member (A)
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